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for roads to be included III the Third 
Five Year Plan and the. physical tar-
ge\, likr~  .. to be achieved as a result 
of the programmes included in the 
Third Plan. 

Plots In Defence ColoDY 

4650. Shri Hem Barua: Will the 
Minister of Rehabilitation aod 
Minority Aftairs be pleased to stllte: 

(a) whether it is a fact that Cri>v-
emment have issued notices to the 
junior officers who are allotted plots 
of land in the Defence Colony, Delhi 
as a measure of settlement and re-
habilitation and asked the IIllottees to 
construct their houses within a month; 
and 

(b) if so, the details of this scheme'! 

The Minister of R:-babllitatiOD and 
MiDorlty Aftairs (Shri Mehr Chand 
Khanna): (a) and (b). Under the 
tenns of the lease the allottees of 
plots in Defence Colony were requir-
ed to construct their hous~~ within a 
p<'riod of one year from the date of 
lea.c;e. This period in II numbt'l' of 
cases has long since expired. Such 
aliottees, irrespE"Ctive of their rank 
or status, who have not yet construct-
eel their hoWleS have, therefore, been 
SE'rved with notices to start construc-
tion within one month of the date of 
rt.>eeipt of the notice. No discrimin-
ation is made in this connection bet-
ween junior and senior oftl<'en;. 

PulPat Oo-operative Saw MlD, NEFA 

4651. Sbri D. Erin&': Will the PrIme 
MIDI8ter be pleased to state: 

(a) whether it is a fact that most 
of the share holders of Paaighat 
Kebang Karet Saw Mill (Passigbat Co-
operative Saw Mil]) have withdrawn 
their shares tram the society; 

Ib) if 110, what are the causes; and 

( c) whether any enquiry ha5 been 
made into this matter and the ftndinp 
t~  

fte PI'IIIIe MblIster ad MtnI''I I .. 
bteraal Main (8Iui J .......... 
Nelina) : (a) and (b) 'nil' Pallalaat 

Kebang Kord Saw Mill has 500 shart' 
holders. Only two withd.rew tlll'ir 
shares during 1960-81 as they were in 
need of money. Four new share 
holders joined the Society during this 
period. 

(c) No enquiry is necessary as there 
has not been any abnormal withdrawal 
of shares. 

Supplies to NEFA 

6652. Sbri D. Erin&': Will the Prime 
MinJster be pleased to state: 

(II) wheUlcr Cri>vernment have re-
ceived complaints from the civiliana 
about the supply discrepancies against 
the Directorate of the NEFA; 

(b) whether it is not a fact that 
~o eti t. s supplies ml-ant for the 
civilians and tht." local people do not 
rt>ach the destination in time a<.>eord-
109 to t.he requirements; and 

(C) whether sometime!!, specified 
goods art' not supplied "as requisition-
ed by the civil authorities? 

The Prime MlnJater aDd MiniSter of 
External Atralrs (Sbrl Jawaharlal 
Nehru): (a) No such complaint has 
lx>en rt.'Ceived. 

(b) The bulk of ttl(" supplies tor the 
NEFA are carried by air. Dul' to the 
unfavourabie weather conditions and 
other limiting f8(,to'"" , it ill not al a ~ 

possible to undt>rt&ke airlift all soon 
as the demand is received. Every 
effort is. howev('1', made to met-! these 
demands expeditloullly. 

ee) 'nIe airlift entaila vE'l)' heavy 
expenditure. It is, therefore, conftnft 
by and large to essential commoditlell. 
Airlift of non-essential items is not 
permitted. 

IAeaI ProdadJvlt, CouDetI 

tWo 8IIrI D. C. Sharma: Will the 
Minister of ()oaameree ud "'''17 
be pleued to ltate: 

Ca) whether it !. a fact. that Loclal 
Productivity Councila NrUd by the 
N.tional Productivity Council U'e not 
functtonlnt well; and 




